


























Sh. Rama Kant Goswami : The following Members should be

suspended from the rest of two days' period.





polarization

polarization







Honourable Speaker, Sir, I intend to lay the copy of the

papers mentioned at Item No. 4(1) (i) (ii) and (iii) on the Table of the House.

(i) Explanatory Memorandum of Action Taken by the Govt. of NCT of

Delhi on the Suggestions/Observations of the Public Grievances

Commission made in its 11th Annual Report for the period 2008-

09.

(ii) Explanatory Memorandum of Action Taken by the Govt. of NCT of

Delhi on the Suggestions/Observations of the Public Grievances

Commission made in its 12th Annual Report for the period 2009-

10.

(iii) Notifications No. F.14(9)/LA-2012/cons2law/148 dated 01.10.2012

regarding Amendment of Delhi Entertainment and Betting Tax Act,

1986.

Honourable Speaker, Sir, I seek your permission to lay

on the Table of the House the copies of documents mentioned in List of

Business at Point No. 4 Para 2 Serial No. (i) and (ii).



Honourable Speaker, Sir, I hereby, move that the Delhi

Value Added Tax (4th Amendment) Bill 2012 (Bill No. 15 of 2012)

introduced on 12th December, 2012 be taken into consideration.

Honourable Speaker, Sir, amendments of Section 2

intends to delete the proviso added before the explanation occurring at the

end of sub-section (1) of this section which was to give relief by exempting

levy of VAT on the increased price of petrol made in 2012. As the increase

has been almost done away with as a result of reduction in petrol prices

in recent times.

Secondly, Sir, VAT will be calculated at the level of the petrol

companies to make it easy for all the petrol pump holders.



Thirdly, Sir, Work Contract Tax will be deducted at source 4% to all

the contractors and the relief of the dealers, any audit done by the

Government cost will be borne by the Government itself.

Then, Sir, amendments of the Section 95 is proposed to provide for

making our registration system pre-compliant with the future regime of

GST where all TIN nos. shall be based on PAN no. Taking IEC code will

simplify the refund process for exporters.



Honourable Speaker, Sir, I hereby, move that the Delhi

Value Added Tax (4th Amendment) Bill, 2012 (Bill No. 15 of 2012) introduced

on 12th December, 2012 be passed.
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It is the statutory

responsibility of Municipal Corporation to ensure that no building is

constructed without the sanction of Commissioner as required and to take

further legal action and Commissioner is authorized to take further legal action

as per the provision of DMC Act, 1957 against any sort of unauthorized

construction.
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Govt. of N.C.T. of Delhi.

DIRECTORATE OF HEALTH SERVICES

SWASTHAYA SEWA NIDESHALAYA BHAWAN,

F-17, KARKARDOOMA, SHAHADARA, DELHI-110032.

E-mail: cmoplgdhs.delhi@nic.in, Ph: 22301248

No. F.16/7/89/DHS/P&S/10273 Dated: 22.2.2012

To,

The Director (IL),

Institutional Branch,

DDA, Vikas Sadan, INA,

New Delhi-110002.

Sub:- (i) Allotment of plot behind Janta Flats, Chilla measuring 800

sqm. (appox) for construction of Delhi Govt. Dispensary

Building.

(ii) Allotment of plot opposite C-2/41 & C-2/51 New Ashok Nagar

measuring 1000 sqm. for construction of Delhi Govt.

Dispensary Building.

Sir,

Apropos as decided in the meeting held with Hon'ble Health Minister,

GNCTD a joint inspection was carried out on 11.08.11 led by Hon'ble

MLA, Sh. Sunil Kumar Vaid to identify the land in Assembly constituency

of Trilokpuri. 02 plots were identified and found suitable for construction

of Delhi Govt. Dispensary. Moreover, Delhi Govt. has accorded in prin-

ciple approval establishment of these units on the above said plos to fulfill

the needs of free medical health facilities to the residents of Trilokpuri and

nearby areas.

In this regard, you are requested to kindly allot the above said 02 plots

to Director Health Service GNCTD for the requisite purposes at the earliest

in the public interest.



The matter may kindly by taken on TOP PRIORITY

Yours faithfully

Sd/-

(Dr. Sunil Bhatnagar)

Chief Medical Officer (Plg.)

Dated: 22.2.2012

No. F.16/7/89/DHS/P&S/10274-10278 Dated : 22.2.2012

Copy to:-

1. Sh. Sunil Kumar Vaid, Hon'ble MLA, 21/73-73, Trilokpuri, Delhi-

110091 for kind information.

2. Director (Plg.), TYA, DDA, Vikas Sadan, New Delhi with reference

to letter dated 31.03.11 as mentioned above-to expedite the matter.

3. The Deputy Director (IL), (Institutional Branch) Delhi Development

Authority, Vikas Sadan, INA, New Delhi- to expedite the matter.

4. CDMO (East), A-Block, Dispensary Complex, Surajmal Vihar, Delhi,

for follow up action.

5. PS to Pr. Secy (H& FW), Health & Family Welfare Deptt., GNCTD,

9th level, A-Wing, Delhi Sectt., New Delhi-110002 for information.

Sd/-

(Dr. Sunil Bhatnagar)

Chief Medical Officer (Plg.)



Govt. of N.C.T. of Delhi.

DIRECTORATE OF HEALTH SERVICES

SWASTHAYA SEWA NIDESHALAYA BHAWAN,

F-17, KARKARDOOMA, SHAHADARA, DELHI-110032.

E-mail: cmoplgdhs.delhi@nic.in, Ph: 22301248

No. F.16/7/89/DHS/P&S/10285 Dated: 22.2.2012

To,

The Director (IA),

Delhi Urban Shelter Improvement Board.

(Institutional Allotment Branch-JJ)

R.No. C-5, Vikas Kuteer, ITO

New Delhi-110002.

Sub:- (i) Allotment of plot adjacent to PS Mayur Vihar, Ph-1

measuring 2000 sqm (approx) for establishing a Mother &

Child Hospital

(ii) Allotment of plot in front of Block-23, Trilokpuri measuring

1000 sqm (approx) for construction of Delhi Govt. Dispensary

Building

(iii) Allotment of plot in front of Block-19, Trilokpuri measuring

2 acre (approx) for construction of at least 100 bedded

general hospital.

Sir,

Apropos asa decided in the meeting held with Hon'ble Health Minister,

GNCTD a joint inspection was carried out on 11.08.11 led by Hon'ble

MLA, Sh. Sunil Kumar Vaid to identify the land in Assembly constituency

of Trilokpuri. 02 plos were identified and found suitable for construction

of Delhi Govt. Dispensary. Moreover, Delhi Govt. has accorded in principle



approval establishment of these units on the above said plos to fulfill the

needs of free medical health facilities to the residents of Trilokpuri and

nearby areas.

In this regard, you are requested to kindly allot the above said 02 plots

to Director Health Service GNCTD for the requisite purposes at the earliest

in the public interest.

The matter may kindly by taken on TOP PRIORITY

Yours faithfully

Sd/-

(Dr. Sunil Bhatnagar)

Chief Medical Officer (Plg.)

Dated: 22.2.2012

No. F.16/7/89/DHS/P&S/10286-10289 Dated: 22.2.2012

Copy to:-

1. Sh. Sunil Kumar Vaid, Hon'ble MLA, 21/73-73, Trilokpuri, Delhi-

110091 for kind information

2. The Deputy Director (IL), Delhi Urban Shelter Improvement Board,

(Institutional Allotment Branch JJ) R. No. C-5, Vikas Kuteer, ITO,

New Delhi, ITO, New Delhi-110002 - to expedite the matter.

3. CDMO (East), A-Block, Dispensary Complex, Surajmal Vihar,

Delhi- for follow up action.

4. PS to Pr. Secy (H& FW), Health & Family Welfare Deptt., GNCTD,

9th level, A-Wing, Delhi Sectt. New Delhi-110002 for information.

Sd/-

(Dr. Sunil Bhatnagar)

Chief Medical Officer (Plg.)
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GOVT. OF N.C.T. OF DELHI.

DIRECTORATE OF HEALTH SERVICES

SWASTHAYA SEWA NIDESHALAYA BHAWAN,

F-17, KARKARDOOMA, SHAHADARA, DELHI-110032.

E-mail: cmoplgdhs.delhi@nic.in, Ph: 22301248

No. F.16/7/89/DHS/P&S/10285 Dated: 22.2.2012

To,

The Director (IA),

Delhi Urban Shelter Improvement Board.

(Institutional Allotment Branch-JJ)

R.No. C-5, Vikas Kuteer, ITO

New Delhi-110002.

Sub:- (i) Alltement of plot adjacent to PS Mayur Vihar, Ph-1 measuring

2000 sqm (approx) for establishing a Mother & Child Hospital

(ii) Allotment of plot in front of Block-23, Trilokpuri measuring

1000 sqm (approx) for construction of Delhi Govt. Dispanesary

Building

(iii) Allotment of plot in ront of Block-19, Trilokpuri measuring 2

acre (approx) for construction of at least 100 bedded general

hospital.

Sir,

Apropos asa decided in the meeting held with Hon'ble Health Minister,

GNCTD a joint inspection was carried out on 11.08.11 led by Hon'ble

MLA, Sh. Sunil Kumar Vaid to identify the land in Assembly constituency

of Trilokpuri. 02 plots were identified and found suitable for construction

of Delhi Govt. Dispensary. Moreover, Delhi Govt. has accorded in principle

approval establishment of these units on the above said plos to fulfill the

needs of free medical health facilities to the residents of Trilokpuri and

nearby areas.



In this regard, you are requested to kindly allot the above said 02 plots

to Director Health Service GNCTD for the requisite purposes at the earliest

in the public interest.

The matter may kindly by taken on TOP PRIORITY

Yours faithfully

Sd/-

(Dr. Sunil Bhatnagar)

Chief Medical Officer (Plg.)

Dated: 22.2.2012

No. F.16/7/89/DHS/P&S/10286-10289 Dated: 22.2.2012

Copy to:-

1. Sh. Sunil Kumar Vaid, Hon'ble MLA, 21/73-73, Trilokpuri, Delhi-

110091 for kind information

2. The Deputy Director (IL), Delhi Urban Shelter Improvment Board,

(Institutional Allotment Branch JJ) R. No. C-5, Vikas Kuteer, ITO,

New Delhi, ITO, New Delhi-110002 - to expedite the matter.

3. CDMO (East), A-Block, Dispensary Complex, Surajmal Viharl,

Delhi- for follow up action.

4. PS to Pr. Secy (H& FW), Health & Family Welfare Deptt., GNCTD,

9th level, A-Wing, Delhi Sectt. New Delhi-110002 for information.

Sd/-

(Dr. Sunil Bhatnagar)

Chief Medical Officer (Plg.)
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GOVT. OF N.C.T. OF DELHI.

DIRECTORATE OF HEALTH SERVICES

SWASTHAYA SEWA NIDESHALAYA BHAWAN,

F-17, KARKARDOOMA, SHAHADARA, DELHI-110032.

E-mail: cmoplgdhs.delhi@nic.in, Ph: 22301248

No. F.16/7/89/DHS/P&S/10285 Dated: 22.2.2012

To,

The Director (IA),

Delhi Urban Shelter Improvement Board.

(Institutional Allotment Branch-JJ)

R.No. C-5, Vikas Kuteer, ITO

New Delhi-110002.

Sub:- (i) Allotment of plot adjacent to PS Mayur Vihar, Ph-1 measuring

2000 sqm (approx) for establishing a Mother & Child Hospital

(ii) Allotment of plot in front of Block-23, Trilokpuri measuring

1000 sqm (approx) for construction of Delhi Govt. Dispanesary

Building

(iii) Allotment of plot in ront of Block-19, Trilokpuri measuring 2

acre (approx) for construction of at least 100 bedded general

hospital.

Sir,

Apropos asa decided in the meeting held with Hon'ble Health Minister,

GNCTD a joint inspection was carried out on 11.08.11led by Hon'ble MLA,

Sh. Sunil Kumar Vaid to identify the land in Assembly constituency of

Trilokpuri. 02 plos were identified and found suitable for construction of

Delhi Govt. Dispensary. Moreover, Delhi Govt. has accorded in principle

approval establishment of these units on the above said plos to fulfill the

needs of free medical health facilities to the residents of Trilokpuri and nearby

areas.



In this regard, you are requested to kindly allot the above said 02 plots

to Director Health Service GNCTD for the requisite purposes at the earliest

in the public interest.

The matter may kindly by taken on TOP PRIORITY

Yours faithfully

Sd/-

(Dr. Sunil Bhatnagar)

Chief Medical Officer (Plg.)

Dated: 22.2.2012

No. F.16/7/89/DHS/P&S/10286-10289 Dated:22.2.2012

Copy to :-

1. Sh. Sunil Kumar Vaid, Hon'ble MLA, 21/73-73, Trilokpuri, Delhi-

110091 for kind information

2. The Deputy Director (IL), Delhi Urban Shelter Improvment Board,

(Institutional Allotment Branch JJ) R. No. C-5, Vikas Kuteer, ITO,

New Delhi, ITO, New Delhi-110002 - to expedite the matter.

3. CDMO (East), A-Block, Dispensary Complex, Surajmal Viharl,

Delhi- for follow up action.

4. PS to Pr. Secy (H& FW), Health & Family Welfare Deptt., GNCTD,

9th level, A-Wing, Delhi Sectt. New Delhi-110002 for information.

Sd/-

(Dr. Sunil Bhatnagar)

Chief Medical Officer (Plg.)

















(RPE)



DELHI DEVELOPMENT AUTHORITY

DWARKA PLANNING OFFICE

MANGLA PURI, PALAM, NEW DELHI

Ph: 25036238 FAX : 250363216

No. F.13(01)/2011/MP/465 Dated: 26.5.2011

To,

Sh. N.V. Kamat.

Director (Health Services),

Govt. of NCT of Delhi,

Swassthaya Sewa Nideshalaya Bhawan,

F-17, Karkardooma, Shahadara, (Planning/Hospital Branch)

Sub: Status of land use for the proposed Delhi Govt. Hospital

Project at Village Bamnoli

Ref: No. F.10/687/2008/DHS/P&S/19290 dated 11/4/2011

Sir,

This is with reference to above forwarding, the details of land allotted

to Directorate of Health Services, GNCTD at village Bamnoli. The land under

reference was jointly identified by officers from this office and Health

Department, GNCTD on 9.5.2011.

The land proposed for 200 bed hospital is part of the Green Belt as per

MPD-2021 and notified Zonal Development Plan for Zone K-II. As per

provisions in MPD-2021, Hospital is not permitted in Green Belt. This was

also informed during the meeting held under the Chiarmanship of Vide

Chairman, DDA on 13.5.2011 where Hon'ble Health Minister, GNCTD was

present.

Your faithfully

Sd/- (S.P. Pathak)

Director (Plg.)/Dwk

Copy for information to:

Director (Panchayat, GNCTD),

Room No. 11-12, Old Civil Supply Building,

Tiz Hazari, Delhi-110054

P.S. to Hon'ble Health Minister, GNCTD

Dy. Director (Plg.), V.C. DDA Office



Fit. Lt. Rajan Dhall Ch. Trust

(Forties Vasant Kunj)



Flt.Lt. Rajan 64 10866

Dhall Ch.

Trust (Fortis Vasant Kunj)
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(TFR) 

(Reproductive and Child Health)



(PPP) 

SC / ST / BPL 



CATS 

24×7

(Village Health & Nutrition Day) 



(Quality Assurance Committee) : 

ICICI Lombard 

MMR 



Para Medical

NGOs : Grantee NGOs (Nari Raksha Samiti, URIDA,

Indcare, SOSVA, Jan Jagriti Education Society, DISHA) 
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S. No. Description

1. AUG. OF 630 KVA TR. TO 990 KVA TR AT S/S-B PKT -2 MVR PH-1 : ID

MV12LT4042

2. AUG. OF 630 KVA TR TO 990 KVA TR AT DP NO-2 CHILLA VILL. NEAR

SCHOOL (19502537) MV12LT4052

3. ERECTION OF NEW 630 KVA S/S AT KOTLA VILALGE NEAR GUJAR

BHAWAN MV12LT4077

4. AUG. OF 630 KVA TR TO 990 KVA TR. AT S/STN.-23 BLK TRILOK PURI

5. AUG OF 400 KVA TR TO 630 KVA AT S/STN.-134 WORK CENTRE TRILOK

PURI

6. AUG OF 400 KV TR TO 630 KVA AT S/STN-2 TRILOK PURI

7. PROVISION OF ADD 630 KVA TR AT S/STN-11-12 BLK TRILOK PURI

8. PROVISION OF ADD 630 KVA TR AT S/STN-13 BLK TRILOK PURI.

COMPARISION OF EXISTING AND REVISED TARIFF AS MANDATED BY

DERC WITH EFFFECT FROM 01.07.2012

Revised Fixed Revised Energy

Charges Charges

Rs. KW Rs. KW

1. Domestic

1.1 Domestic Lighting Fan and Power

(Single Delivery Point)

Upto 2 KW Load

0-200 Units 40.00 3.70

201-400 Units 40.00 5.50

Above 400 Units 40.00 6.50



2 to 5 KW Load

0-200 Units 100.00 3.70

201-400 Units 100.00 5.50

Above 400 Units 100.00 6.50

Above 5 KW Load

0-200 Units 20.00 3.70

201-400 Units 20.00 5.50

Above 400 Units 20.00 6.50

2. Non- Domestic

2.1 Non-Domestic (Low Tension) : NDLT-1

UP to 10 KW 100.00 7.60

> 10 KW to 100 KW 115.00 7.25

Above 100 KW 150.00 8.50

2.2 Non Domestic High Tension (NDHT) 125.00 7.15

3. Industrial

3.1 Small Industrial Power (SIP)

Up tgo 10 KW 80.00 7.25

>10 KW to 100 KW 90.00 6.60

Above 100 KV 150.00 8.00





LIST OF 11KV ESS AT KARAWAL NAGAR

S. No. Location of Scheme/Project Area (in Sqm)

1. Nehru Vihar, Karawal Nagar 74.35

2. 11KV S/stn. Shakti Vihar, Karawal Nagar 74.35

3. Surya Vihar, Sadatpur (East) Nagar (Encroachment is being 66.91

removed with the help of Police)

4. Near Public School, Shanti Nagar, Plot No. 1C, Karawal Nagar 139.4

(Partly encroached by RWA)

5. 8/16 B-Block, Sadatpur Extn. Karawal Nagar 54.56

6. Near Masjid Babu Ngr. Karawal Nagar Extn. No. 1 55.76

7. Near Masjid Babu Ngr. Karawal Ngr. Extn. No-2 55.76

8. E & F Block paschim Karawal Nagar 66.91

9. C & D Block Paschim Karawal Nagar 64.12

10. E-Block Khajuri Cly. Karawal Nagar 50.75

11. Gali No. 11 Bhagirathi Vihar, Karawal Nagar 64.12

12. Gali No. 12 Bhagirathi Vihar, Karawal Nagar 64.12

13. Behind Maternity Hospital C Block, Aman Vihar Karawal Ngr. 81.55

14. Gali No. * Shakti Vihar Karawal Ngr. 74.35

15. Shahid Bhagat Singh Cly. West Karawal Nagar ESS No.1 55.76

16. Shahid Bhagat Singh Cly. West Karawal Nagar ESS No. 2 55.76

17. Shahid Bhagat Singh Cly.West Karawal Ngr. ESS No. 3 61.34

18. Govind Vihar (Plot No. 250) Karawal Ngr. (Court case pending) 80.92







(Preventive maintenance)
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OFFICE THE MINISTER OF TRANSPORT & EDUCATION

GOVERNMENT OF NCT OF DELHI

6TH LEVEL: DELHI SECRETARIAT: NEW DELHI

No. F-296/MOT&E/11/1144-1154 Dated: 20.06.2011

MINUTES OF HE MEE TING HELD IN THE CHAMBER OF

HON'BLE MINISTER OF TRANSPORT & EDUCATION ON

08.06.2011 AT 04.30 PM REGARDING PROBLEMS RELATED

TO ASSEMBLY CONSTITUENCY OF SUNIL KUMAR, MLA

The following officers attended meeting :

1. Shri S.S. Parihar, Jt. DE Land & Estates,

2. Ms. Neelam Verma. DDE/RDE East.

3. Shri A.K. Goyal, CGM, DTC.

4. Shri A.K. Chawla, Dy CGM (T), DTC

5. Shri Suresh Chandra, Sr. Manager DTC.

6. Shri S.S. Singh, DSIIDC.

7. Jatinder Singh, DSIIDC.

8. Shri Anil Kohli, Vice President, DIMTS.

9. Shri R.C. Meena, DUSIB

10. Shri Jeet Ram, DUSIB.

1. DTC

(i) BQS at Trilokpuri



Shri Kohli informe the Hon'ble MOT that the work on 5 of the

8 BQSs has been completed and the work on rest of three

BQSs is nearing comletion.

(ii) Bus Terminal to be shifted from block no. 27 to open land

in Block 17, Trilokpuri.

The matter related to vacant land in Block No. 27 for allotment

to DTC was also discussed. Officers from DUSIB apprised the

Hon'ble Minister that the land in question shall be considered

for allotement to DTC, after checking the land use.

Hon'ble MLA apprised the Hon'ble Minister that there a plot

of land behind DDA Staff Club near block No. 351 Trilokpuri

is lying vacant and the same can be utilized construction of a

new Pratibha Vikas Vidyalaya. The Officer from DUSIB

apprised the Hon'ble Minister that he will check the status of

ownership of the land and shall inform the Hon'ble MLA as

well as this office. (Action: DUSIB)

Bus Service from new Ashok Nagar.

Shri Vaid, Hon'ble MLA, requested the Hon'ble Minister of

Transport for starting a new direct bus from New Ashok Nagar

linking with Central Delhi. Hon'ble Minister directed Shri

Goyal, CGM to look into the matter and do the needful.

(Action: CGM Traffic DTC)

Repair of Boundary wall in RSKV Block No. 20

Shri Vaid, Hon'ble MLA apprised the Hon'ble Minister about

the bad condition of the boundary wall of the school which

may lead to any untoward incident. The DSIIDC officers

informed the Hon'ble Minister that the damaged wall has been

repaired ohn some portions. Hon'ble Minister directed the

DSIIDC officers to visit the site and the repair of the boundary



wall be taken up on priority basis in consulation with the area

MLA.

(Action: Project Direction DSIIDC)

The meeting ended with the vote of thanks to the Chair.

Sd/-

(ANOOP SARDANA)

P.S. TO MINISTER OF

TRANSPORT & EDUCATION

Copy to:

1. Shri Sunil Kumar, MLA,

2. Shri S.S. Parihar, Jt. DE Land & Estates

3. Ms. Neelam Verma. DDE/RDE East.

4. Shri A.K. Goyal, CGM, DTC

5. Shri A.K. Chawla, Dy. CGM (T), DTC.

6. Shri Suresh Chandra, Sr. Manager DTC.

7. Shri S.S. Mishra, DM, ENVD, DTC.

8. Jatinder Singh, DSIIDC

9. Shri Anil Kohli, Vice President, DIMTS.

10. Shri T.C. Meena, DUSIB

11. Shri Jeet Ram, DUSIB.



DELHI TRANSPORT CORPORATION

OFFICE oF THE SR. MANAGER 1

I.P. ESTATE: NEW DELHI

No. Sr. Mgr. (C)I/PMC/F-181/2012/384 Dated: 5.12.2012

Shri Ashish Mohan,

The Director (IAL),

Delhi Urban Shelter Improvement Board,

Punarwas Bhawan, ITO, New Delhi

Sub:- Allotment of land for DTC Bus Terminal in Block-17,

Trilokpuri.

Ref:- Your office letter No. DD/IAL/JJ/DUSIB/Misc./2012/D-167

dated 23.9.2012

Sir,

Your letter dated 23.9.2012 referred above has been perused and it is

observed and it is observed that for piece of land measuring 2277.13 Sqm.,

the cost of the land has been demanded as Rs. 21,52,57,099 which is

exorbitantly high as compared to Govt./DDA rates for institutional land.

Accordingly, I am directed to request you to raise the demand towards the

cost of land Govt./DDA institutional rates.

Thanking you,

Yours faithfully,

Sd/- (R.S. Ranga)

Sr. Mgr. (C) I

Ccto: Shri Subodh Kumar, PCO, Transport Deptt.,

5/9, Underhill Road, Delhi-54...............

for information. The copy of the letter of

DUSIB is enclosed for ready reference.

Ccto: Dy. CGM (C)................. for kind information
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